IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

PRINCIPAL BENCH, NEW DELHI.

OA.70/92 with MA.1819/94 and OA.71/92 with MA.1821/94

Shri N.V. Krishnan,

Shri C.J. Roy, Hon. Member(J)

1. OA 92

1. Shri Jambu

2, ¥ Ramavtar

3., * Gaj Raj

4 " Radhakishan
5., * Puran

6. " Raa Shal

7. ®  Jagdish

8. " Ram Phool
9, * Bhagvan Shai
10, * Ram Khilesi
11« "  fMohan Lal
12, * Hire Lal
13, " Hazari

14, " Madan
15, " Chajju
16, * Ghisa
17. * Kishore
18, * Ram Swarup
19. * Ramesh
20, * Sujan

21 Kalu Ram
22, Phaled

All

and

Raj Nagar, Palam Colony, Ne
2, OA 92

1. Shri Puran

2. " Birbal

3¢ " Rajender

4, " Moti Ram

S5 " Gangai Shai

6. " Kalyan

7. " Mool Chand

were vorking as C/L Gangman/Labour under
Alli;}!ﬂt Enginesr, Western Railway, Bandikuli
c/o Sunil General §

Hon. Vice Chairman(A)

s/o Shri Babu Lal

Ramji Lal

Hari Singh

Narain

New Delhi, dated this the 12th of August, 1994.

Thokal Neth

Ram Chand

Prabhat
Nanaga
Nathu
S8abu Lal
Bhori Lal
Bhoriya
Bhoriya
Narain
Ram Oayal
Khaniya
Ganesh
Sheo Dan
Oharmu
Oar Karan
Shyam Lal

Ram Dhan

w Delhi-4$

s/o Shri modi
Ram Lal
Ramdev

Magi

Ram

Jhavarias

Arjun
Lala

so Applicants

tore, Mshrouli Road,

creebP/2




2= (k’t:d
8 Shri Sarvan s/o Shri Ram Phool
9, ¢ Ram Kishan " Samaray
10, " Mohar Singh " Daroli
11. " Chaju Ram " Kanchan
12, " Mohar Singh " Nanva
13, Chaju Ram " Ganga Ram
14, B8 Giri Raj " Ram Kumar
15, " Bhanwar Lal " Ramji Lal
16 * Ram Bharosy " Ram Shai
17. " HMengal n Khyali
18, ¢ Sohan Lal " Moti Lal
19, " Atar Singh " Umed
20, "  Amar Singh oo Mangtum
27, " ML Ram n Umed
22, n Lal Chand " Parbhati
23. " Khaniya " Ream Shai
24, " Munshi Lal . Bhori Lal
28, " Atjun " Pirbhu
26, " Kesav . Hari Ram
27, " Ram Kishan " Giri Raj
28, " Ram Gopal b Ram Chemnder
29, "  Jagdish " Kanhan
30, " Chati " Swwanta .. Applicants

All were workin
Engineer (PWH

g as C/L Gangman under Assistant
-8K1), Western Railway, Bandikui,

and R/0 B-30, Hira Park New, Dichau Road,

Najafgarh, New Delhi (Hav.

By Shri V.P;Sharna, Advocate for
in both OAs,

Versus

Union of India, through

1.

2,

3.

4,

By

The General Manager
Western Reiluay
Church Gate, Bombay

The D1, Railway Manager
Usstern Railuay
Jaipur

The Secretary
Rallway Board
Rail Bhawan
New Delhi

The Assistant Engineer
Western Railuay
Bandikui

Rejender Singh).

all the applicants

Respondents

Shri Romesh Gautam, Advocate in both OAs.

e P/3




(0a 70 & T1/92) )?F

-3-

O RDER (Orel)

(8y Shri N.V.Krishnan, Hon'ole Vice~Chairman(a)

Both these OAs are listed for direction today.
When they were taken up, the learned counsel for both
parties agresd that these OAs may be disposed of
finally as a similar matter (OA 2441/91) Netree & Ors,
Vs. General Manager, Westorn Railway & Ors., was dis-
posed of on 26.5.54. Ia.viou of thies submission, both
the OAs are being disposed of, following the judgement

in the case of Netrem & Ors (supra).

2. The prayer of the applicants is to direct the
respondents to consider them for regularisation of
.their services as per Railuay Board's letter dated
11.9.86, in preference to junior and outeiders and
also that the respond ents be directed to engage them

in preference to the juniors and ocutsiders,

3. This very prayer has been considered im Netranm's
cass. Therefore, following the orders passed in that
case, We dispose of these OAs with a direction to the
respondente to include the names of such of those appli-
cants uwho satisfy the criteria now, having acquired tem-
porary status and to include the names of the applicants
in the Live Casual Labour Register in sccordance vith
Reiluway Board®s circularedated 28.8.67 (Annexure A=13)
and finally ta engage those applicant a8 casual labours
as and when need arises in accordance with their seniority
in that Register. Us make it clear that the applicants

may give a representation to t he autharity concerned
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within a period of one month from the date of
receipt of this order to the effect that they do
satisfy all the conditions in regard toc their
eligibility in accordance with Railway Board's

circular dated 28.,8.87, Let a copy of this order be
placed on both the files,

4, MAs for vecation of stay have become infruc-

tuous and therefore dismissed,

A\ %” ﬁ

(C.34 Roy; (N.V.Krishnan)
Member (2 Vice=Chairman(A)
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